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Dharamveer Singh 
S/o Sh. Sher Singh. 

	

Village Majhri 	P.0.Gobuhana 
District JhaIjar fHaryana). 
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5/0 Shrz Mohan Yadav, 
Village Dabar Enclave, 

k
P . 9,.jaffarPL11 .Rautamor, 
'District NaJafgarh. 
New DeIhi-110073. 

Ki - ishan Kumar. 
S/c Shri Fateh Singh, 
Village Khedka Gujar, 
P . 0. Du I heda, 
District Jhajjhar(Haryana).- • 

Rarnesh. 
S/c Shri, Kactar Singh. 
VII (age Majh'i , 
?.O.Gobuhana. 

' 	'istrict Jhajjhar (Haryana). 
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..!agd i 
S/o Shri Laddu La 
Village & P.O. Issapur, 
New De(h-110073. 
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Surai Prakash. 
S,'o Shri Kewa I Singh, 
VII (age & P.O. issapur. 
New Delhi-110073. 

11//2OXDX 

Jaivir Singh. 
5/0 Shri Nafe Singh, 
Village Majhri, 
P .0. Gobuhana, 
District Jhajjhar (Haryana). 
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Anoop Singh. 
So/o Shri Kedar Singh, 
Village &P.0. issapur, 
New Delhi-110073. 
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Ramesh Chand, 
S/o Shri Bishamber'Dayal. 
Village & P.O. Issapur, 
New Delhi-i 10073. 

D1bagh, 
S/o Shri Saradara, 
.Village Màjhri. 

-? 	P.O.Gobuhana, 
District Jhajjhar (Haryana). 
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Maháveer Singh, 
S/c Shri Rátan.Singl. 
VillageKhedkaGujjarpoDulhera 
Di strLct Jhajjhar (Haryana). 

RavihdérSingh, 
S/c Shri Tara Chand, 
VII lage:Bhovapur, 
P.O.Rathdhana, 
District Sonepat (Haryana). 

Dharambeer. 
S/c Shri Suraj Bhan, 
Village & P.O. Issapur, 
New Delhi-110073. 
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Ram Avtar 
S/o Sh. Jal Narayan, 
Village & P.O. Badli. 
(Haryana). 

lshwar Singh. 
S/c Shri Mansa Ram, 
Vi I age Majhri 
P . 0 . Gobuhana. 
District Jhajjhar (Haryana). 
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Sat veer 
S/c Shri Ham Chand, 
ii I age M ihr 

P.O. (3obuhana 
District Jtiaijhar (Haryana). 
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Ganesh Yadav, 
S/c Shri Mohari Yadav. 
Vi lage Dabar Enclave, 
P.O.Jaffarpur Rautamor, 

- . p 	 J ej g am, 
NeWDVftt-i1OO-73- 	- 

Rohtash, 
S/o Shri Ramer Singh. 
ViHage Majhri. 
P.O.Gobuhana, 
District Jhajjhar (Haryana). 

Mamman Singh, 
S/o Shri Sukhi Ram, 
Village & P.O. Issapur, 
New Delhi-110073. 
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Bhim Sirigh 
S/o Shri Sher Singh 
Village & P 0 	Issapur, 
New Delhi-110073 
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Suresh Das 
S/o Shri Chattar-  Das. 
Vrltage & P.O. Mitrau. 
New Delhi-llool3 

U) ha ram v e e r. 
5/0 Shri Sri Krishan. 
Village & P.O. lssapur, 
New Delhi-110073. 

Jai Prakash, 
(JS/o Shri Anandi Ram, 

Vi-Llage & P.O. Jaffarpur, 
New Delhi-i 10073 
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Ravinder Rai, 	: 

S/o Shri Jaddu Rai, 
Vii lage 'Dabar Enclave, 
P.0.Jaffarpur Rautamor, 
District Najafgrh, 	. 
New De1hi-110073. 

Smt Anita, 
/o ShrLDharam Pal Singh, 
Village &•P.O. issapur, 
w Delhj-110073 	 -APPLICANTS 

(By Advocate: Sh. L.C.Goyal alongwith 
Ms. Manjusha Wadhwa and 
Ms. Pratibha kumari) 

Versus 

National Bureau of Plant Genetic 
Resources, I .C.A.R. , PUSA, 
New Delhi-hO 012. 
(through its Director) 

The Indian Council of Agricultural Research 
PUSA, New Delhi-hO 012. 
(Through its Director'General) 	 -RESPONDENTS 

I will decide the OAs-1185/2003 to 1212/2003 together as 

common issue of facts and law is involved in these - cases. 	: 
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2. 	Appi icants are aggrieved of the fact that despite their 

continuous long service as casual labour as all the applicants 

have been appointed during the year,  1977 to 1992 at different 

i. tines 	but tI-tey,  have not been regular ised. 	Al I the applicants 

claim that they have been won': ing for the last so many years 

hut 	have not been regul at- i sed. For this purpose they have 

rd ted on a scheme issued by Ministry of Personnel . 	Public 

Grievances a n d 	Pensions. 	Department 	of 	Personnel 	& 	Training 

vide 	theit OM 	dated 	7.6.88. 	It- 	further. 	stated 	 - 
respondents vide order .Annexure A--i 	dated 29.10.99 has ordered 

that 	as per the recommendations of 	the committee 	constituted 

for 	the 	put pose continued 	in OM dated 	1 6 88 	issued 	by 	the 

Department of Personnel 	& Training had'ap5roved th 	páyment.16 	' 

wages 	to be 
-. J -; 

made 	to 	the casual 	labourers engaged at 	National1  

Buieau 	of Plant Genetic Resources 	lssapur and submitted 	that 

respondents are 	acting 	in piecemeal 	fashion and are 	issutng 

the 	orders 
1 	 .. 

based 	on the DOPT scheme 	f75 88 bift 	ar 	'ot '  

tegul at-  ising the employees though there are vacancies 

However, counsel for,  applicants was unable to point out if 

any junior to the applicants have been regularised or if any 

seniority 	I ist 	is being maintained. 	Counsel for applicants 

has also been unable to satisf'y, if at all the applicants had 

ever 	rriade 	any 	represen t a t ion 	seek i ng 	regular isa t ion - 

Applicant s counsel submitted thai. though applicants had been 

ag i t a t i ng 	th rough 	the i r un I on for 	regu I a r i sat i on but 	i t 

appears that everything was only oral as no representation has 

ever subm i t ted by the Un I on has been annexed w i t h the OA - The 

tact 	that respondents had applied the scheme dated 7.6.88. in 

piecemeal fashion as per Anriexute A--i, so it is quite manifest 

that iespoiidents Iii s p r it appe ca ts to have acceptedth&schere 
-- 

of 7.6.88, 

•- 
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I think these OAs can be disposed of at this initial stage 

isa If 	wi thout 	i ssu  i  rig not ice 	to the respondents with a 

direction 	to them to examine the case of the applicants for 

regu I at-, i sa! i on. 	if 	the 	applicants 	can 	be 	regularised 	in 

accordance w i th the scheme dated 7 .6 88. 	rhey should pass a 

:- 	 speak i ng order thereon. 

For this purpose, let these QAs be treated as 

representation of the applicants and same be, sent .aJongwit.h 

the copy of this order to the respondents who are directed to 

p.ass , a.reasonedtd speaking order thereon within a period of 

3 months from the date of receipt of a copy of this order and 

t,O., ; :see 	to itthat applicants can be regular1ed within, the 

;'f'rthfléworkof the scheme, OAs stands disposed of. 

.6. 	A copyofthis'o-jer be placed in añte.fils. 

sd 

<VI-L CKULDIP  
Meniber (J) 
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